
CENTRRL ADMIN I5TRTIE TIUNL 

CALCUTTA 13ENCH 

No. TA .54 of 96 
(CR 15524_W/84) 

Present : Hon'ble Dr.8.C.Sarrna, Administrative Member 

Hon t bleMr,D.PurkäyaStha, Judicial Member 

D.N •D45 & ORS. 

vs 

UNION OF INDIA & CR5. 

For the aplicants : None 

For the respondents : Mr.R4K.De, counsel 

Heard on : 25.3.98 	. 	 Order,on : 25.3.98 
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8.C.Sarma, :Lrl. 

When the matter was called for the second time at 12.36 

&r2 .M. none appeared for the applicants. None of the applicants t& 

also present. We find that after the matter was transf'ered from the 

High Court a notice under registered post was issued on 12 /13.1.98 

butdespite that1none appeared for the applicants. We find that on 

six eriier consecutive occass ions none appeared Par the respondents. 

The application is dismissed for default. No order as to costs. 
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